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OA.972/99 ' dt.19-7-99

Order

Oral or der (per Hon. Mr. K. Rangarajan, Member (Admnl)

Heard #r. Satyanarayna for Mrs. N(P) Anjana Devi for
the applicant. ,MrH:k, Devaraj Submits that he represents
the respondents and he will file vakalat today posibively. On
that condition his name is entered as counsel for the
respondents.
1. The applicant in this O is an aspirant for the post of
Gangman in Civil Engineering Department, South Eastern Raillway
Waltair Division. He submits that he applied for the post
vide notification dated 9-5-98. He also submits that he is an
OBC candidate and hence relaxation should be given to him for
consideration of his case for the above post considering him
as 0BC.
2. The applicant himself admits that 03C certificate was not
enclosed to the application, but he producegtqhe same at the
time of interview.
3. When the application is incomplete therquestion of con-
sidering him as OBC candidate at a later date when he produces
the certificate is not in order. Theé application should be

self-contained one which should contain all the documents

~relevant for considering his case. The 08C certificate should

have heen enclosed along with the application form so as to
enable the respondents to consider his case under relaxation
standards under rules framed. But he hashot submitted his

OBC certificate along with the application.

4. The applicant submits that his case should have been
rejected at the time when 0BC certificate was not enclosed

with the application. This submission is not in order. As

a matter of fact the respondents considered his case favourably
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to include, in the unreserved list if he gualifies in the

examination. fence rejection of his case at the threshold
itself would qpf'cause amy harm to tne applicant and that

A
worté—leve been avoided by considering his case as unreserved
candidate. 3ut he failed to get the reguired marks for
empanellin;i;;—unreserved quota, Submission of OBC Certifi-
éate at the time of interview will not entitle him to
censider his case‘for relaxation as he failed to submit the
certificate along with the application before expiry of the &34'
date of receipt of applications. .
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5. In view of the foregoing the 02 has—hHe—be rajacted as

having no merits. Uo costs.
(R. Rangarajan) (D.H. Hasir)
Memb=r (Admn.) Vice Chairman
Dated : July 19, 19993 ™
Dictated in Open Sourt v
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